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SHRI N. G. GORAY : We shall he ju-attful
if you tell us what you propose to do.

MR. CHAIRMAN : You have brought it to
my notice. | will look into it.

SHRI T. V. ANANDAN : We want you to
rise to the level of Vithalbhai Patel.

MR. CHAIRMAN : It has already been
suggested. Why are you speaking?

SHRI RISHI KUMAR MISHRA : Sir, Mr.
Goray has raised a very dangerous point. As a
newspaper man, | am v-ity seriously
interested in it

Because, if you lay down asto  what
should be published in the n-. even
1 .the censorship is re some
Member will get up and say that
whole speech has not been published and

it will be a contempt of the Hon;

(/. r). As far rs of j
re concerned, they have full to speak here and
as far as their publication is concerned, there
isno rule ,ich they have a rifrht that the
whole speech should be  published .
(Interruption

MR. CHAIRMAN : Don't enter into a
discussion. Shri Sardar Amjad Ali.

K. MATHEW KURIAN
denigrated his own profession .

MR. CHAIRMAN : Shri Sardar Amjad
Ali.  You will have 15 minutes only.

He hag

STATUTORY RESOLUTION SEEKING
~“ROVAL OF THE PROCLAMATION OF
EMERGENCY MADE BY THE PRE-
SIDENT ON THE 2STH JUNE, 1975

-{Contd.)

SHRI SARDAR AMJAD ALI (West
Bengal) : Mr. Chairman, Sir, | rise to support
the Motion moved by the hon. Home Minister
before this House yesterday, speeches of my
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a fantastic thing that since yesterday, | Sir, |
had the privilege of hearing the have been
hearing some coined phrase, rather phrases,
from Dr. Kurian, who every now and then
repeats that democracy has been butchered,
that democracy has been slaughtered by all the
things that ' have been done by the ruling party
and the Government. | believe, Sir, all my col-
leagues here might have read Thomas Gray's
'Elegy Written in a Country Churchyard'. The
first line says : 'The curfew tolls the knell of
parting day." Dr. Kurian was using that phrase.
He said that 135 nails of the ruling party have
stuck up to the coffin of democracy. Sir, |
would like at the present situtatio.” to come out
with this modified, couplet : lolls the knell of
the the reaction and the ultra-leftists day."”

Mr.  Chairman, Sir, the
Opposition colleagues have attacked the
Government in. their  usual undertones.
Of course, with a certain unusual
undertone, my hon. colleague Prak
Virji has made two aHe
against the  Government.  The first one
is that by declaring internal
the country, the Government ba
the Opposition voice."  But what- is that
in saying, "yes, the Government has gaged
the Opposition voice." But what is that
voice? The voice that incites the people
to go on ransacking the public ings
and properties that has been gagged. And
it is in the interest of the country that this
sort of voice has got to be gagged, Yes,
we have gagged the voice of the opposition
that’ the students to boycot
educational institutions and all that. We have
gagged it. And thousands of times, in the
interest of the country, this sort of voice will
have to be gagged. We have gagged the voice
of the Oppposition. What is that? The voice
that calls to cause the total destruction, to
cause chaos and confusion and ultimately to
cause an insurrection and a total revolution, a
rebellion as far as the Army and the Police of
the country are concerned. If that sort of

hon. colleagues. It is rather
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voice has got to be gaged, thousands of
times, this country will applaud to gag the
voice of the Opposition. But as far as ihe
Opposition voice for any constructive
suggestions to the Government and to the
people is concerned, definitely that voice
would never be gagged. And a! least there
are such conscionable Members in this
side also who will oppose when any
Government, whether it is the Congress
Government or any Government, comes
to gag that constructive voice. Definitely
you will find so many voices on this side
also who will come out and say that we
oppose that sort of gagging of the voice
which comes out to give constructive
suggestions for the betterment and uplift
of the country.

Mr. Chairman, | have risen on this oc-
casion to extend my support to the Emer-
gency that has been declared by the hon.
President in his wisdom in accordance with
the Constitution.

My friends from this side as well as from
the other side have explained the conditions
that lea to the declaration of this sort of
emergency. They have explained at length
the social, the political, the sociopolitical and
the socio-eonomic conditions that led to this
sort of a declaration. So, | would not traverse
on those points once again.

But, Mr. Chairman, Sir, if certain actions
of this nature had to be taken by the
Government in any country, of coarse, that
step had to be taken in a wy unusual
circumstances. The unusual circumstances
have already been very much clearly nar-
rated and explained here befor: this august
Mouse by my colleagues.

Mr. Chairman. Sir, Mr. Prakash Veerji has
stated that if the emergency had been
proclaimed before the decision of the
Supreme Court, or, rather the interim order
of the Supreme Court, it would have been
very good | am definitely not one with him
on this matter because it is only after the
interim order came, a series of meetings were
held by the most irresponsible men, in an
ugly way, by some of the opposition elements
In order to create a total chaos
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in the country. Mr. Jayaprakash Narayan had
said th.it he will give a call to do these things
at an appropriate time. So, | say that in view
of that appropriate time, this was the most
"appropriate time" when the internal
emergency has been declared. Therefore, in
view of that appropriate time, | would ask my
colleagues to support this time as the only
appropriate time on the part of the
Government to declare this sort of
emergency.

Mr. Chairman, Sir. what has happened in
this country during the last few years. | do
not think in any other country the things
were happening in such a way as they were
happening here. Yes. | am one ot those who
believe that the wheels of progress and
development ought to have moved in a
direction which we all wanted, but which
unfortunately have not moved in the same
direction. But, is it all for which the
opposition should clamour all the time. |
would only say that from a series of attacks
and series of demonstrations which they
have launched against the Government, the
ultimate thing that they wanted was to
denigrate the institution of the Prime
Minister. It is not a question whether he is
the Prime Minister or she is the Prime
Minister. In a democratic set-up the office of
the Prime Minister is an institution and when
any attempt in a most ugly way, in a most
nuisance way is started by any of the
opposition forces or any of the political
parties, then it is the duty of the Government
in a democratic set-up to maintain the
sobriety, the dignity, the honour, the
reverence and the respect of that institution
of the country and. therefore, it has been
very rightly done. Now. the main target was
Shrimati Indira Gandhi. The Opposition
friends might think that | am a chum of the
Prime Minister. Yes, | am so long as she is
the leader of the party, not only the leader of
the party, but the leader of the country. We
are all chums. We should be. In all normal
decency in a democratic set-up it is held that
the leader of the country should be regarded.
The only thing that can be criticised against
is the activities and the programmes.  When
did she come to
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power? That is in the year 1966, probably the
date was the 24(h January. Many things have
not been done in this country. Yes, we agree.
But, let me give some statistics. During the
last few years, ine opposition or some
Opposition parties have used this Parliament
as well as the whole country and so many
other forums only to scandalise the
Government and the image of the Ministers
and the image of the Prime Minister in a most
ugly way. Is that the way? They can criticise
the programmes of the Government. But, at
the same time, | believe, it would have been a
very sobre and normal responsibility on the
part of the Opposition to place before the
nation that this Government has done things
also, which may not be enough in their
estimation. They could also place certain
proposals and programmes before the
Government and say that these will have to be
implemented by the Government in power.
They did not do it.

Mr. Chairman, Sir, from 1965 | come to
1966. This has been the whole target of the
opposition. | do not mean all. I mean some of
the Opposition parties which tried to denigrate
the institution of Prime Minister and Shrimati
Indira Gandhi because they knew that they
have thoroughly been beaten at the 1971
elections, have thoroughly been frustrated in
the 1971 elections, rather. if | may say, have
been thoroughly rooted out by the people of
this country who are really magnanimous,
bountiful and benevolent. In spite of their
sufferings, in spite of their many shortcomings
the people have extendi J (heir support to the
Congress Party because they believe that it is
the Congress Party that can take the whole
country in the right direction. Whenever any
difficulties were faced by the counlry from
within or without, it is only this party which
has given the right direction to the whole
country and to the people of the country. That
is why they aie bountiful, magnanimous, and
through this House | extend my greetings, my
taslini to the 600 million people of this
country who are
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half-starved, who are naked and who had so
many difficulties in their lives.

What was the gross national product in
1965-66? It was Rs. 21,865 crores. That was
when Shrimati Indira Gandhi. the object of
the most ruthless attack of the non-sensible,
insensible, nonsense Opposition here in the
House came into power. The Opposition says
the Government did not do anything, that
Shrimati Indira Gandhi or the Congress
Government has not done anything for !he
country. In 1973-74 the gross national product
went up to Rs. 52,193 crores. What was the
annual growth rate? In 1965-66, Mr. Chair-
man, the annual growth rale of GNP was 9.3
per cent which went up to 11.3 per cent in
1973-74. What was the per capita net national
product in 1965-66 when Mrs. Gandhi came
into power? It was 2.6 per cent. It rose up to
3.1 per cent in 1973-74.

Mr. Chairman, | would quote some figures
in so far as agricultural performance of the
country under the stewardship of Shrimati
Indira Gandhi is concerned. What was it in
1965-66? The total foodgrains production was
72.35 million tonnes which rose to 103.61
million tonnes in 1974-75. What about other
cereals? Production of other cereals was
10.09 million tonnes in 1965-66 and it was
11.97 million-tonnes in the year 1973-74.

Let me come to fertiliser production. Every
now and then the Opposition benches clamour
very much on this point. In 1965-66 this
country produced 233,000 tonnes of
nitrogenous fertiliser. It went up to 1060,000
tonnes in the year 1973-74. Is that a mean
achievement? That is my question. These are
economic  parameters by which the
performance of the Government will have to
be judged. Of course there are certain other
economic parameters and will come to them
after some time.

SHRI OMPRAKASH TYAGI (Utter
Pradesh) : What about mehangayi ?
SHRI SARDAR AMJAD ALI : | wili

come to that.

wamE w1 sArT w4 fram gqr ArEdey T4y & wwp
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The gross capital formation by the Central
Government in the year 1965-66 " was Rs.
520.4 crores which rose during the
stewardship of Shrimati Gandhi to Rs. 767.4
crores. That is the net capital formation by
the Central Government. What was the gross
financial assistance for capital formation? It
was Rs. 1,285 crores in 1965-66 while it was
Rs. 1,966.4 crores in the yeai 1973-74
during the stewardship of Shrimati Gandhi.

Now employment in the public sector.
That is definitely another point which many
times has not only agitated the mind: of the
Opposition but also this side of the House.
Mr. Chairman, in the year 1965-66, the
employment was 93.78 lakhs in public
sector, and during the stewardship of
Shrimati Indira Gandhi, it went up as on
March, 1974 to 124.87 lakhs. Is that a mean
achievement? That is my question to the
Opposition. If this be the picture, much of
what has been done has been done with the
humble contribution of the poor people of
this country.

In the net national exchequer that has
been raised, what has been the assistance
from outside? The picture is that in the year
1966-67, the total external assistance was
Rs. 1,131.4 crores, while it declined in the
year 1973-74 to Rs. 849.3 crores: and the
grant was Rs. 60.7 crores in the year 1965-
66 which was reduced to Rs. 20.7 crores in
the year 1973-74. This is the performance.

Now, let us come to another point. What
about the foreign exchange reserves, the
balance of trade conditions here? It was Rs.
478.4 crores in 1966-67. which rose tc Rs.
947.0 crores in the year 1973-74.

Now, what is the object of placing all
these statistics before this House? Mr.
Chairman, political parties have in a sense
to form public opinion. My honourable
friend Shastri yesterday has very rightly
said that there are three channels—the
television, the All Tndia Radio and the
Press. I humbly ask the
Opposition
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colleagues here: Have you on any day said to
the nation and the country that well
irrespective of the fact that the external
assistance has gone down low and low, your
contribution made to the national exchequer
has brought the country at least to a certain
advancement—not the advancement which you
all expected? Mr. Chairman, not for a single
day or for a single moment, have they utilised
either the All India Radio or the television or
the Press of this country to explain to the
people that this is the achievement of this
country. We do not boast of what we have
done. Mr. Chairman. certain people may take a
very much exaggerated view of what | have
stated. But definitely | would say with all benign
humbleness that the figures | have given, of
course are not the also parameter to judge
though we have taken the country to at least a
direction which is wanted by the people. There
are people as yet, about half of the total
population of the free country, who are partly
starved. But for that, the gear and the wheel of
progress could have moved® in a much mere
efficient manner, if the Opposition had also co-
operated in a wise way, in a reasonable way,
and in a rational way. It is unfortunate that they
did not do it. Certain restrictions have been
imposed in an unusual circumstances while the
locomotives cannot move, while people will
not be allowed to go to schools and colleges,
when girls cannot go out to schools and
colleges and offices, when every time it is
being egged on the incited that vou go and
ransack the whole administration, asking the
Government officers, asking the public
employees to go out in an ugly demonstration
leaving aside their jobs without having any
respect and reverence for the duties which
have been imposed on them by the
Constitution, by the Legislature and by the rule
of law and for which they are being paid from
the national exchequer and the burden for
which falls on the poor people of this country.
If in this unusual situation some rights have
been curbed, Mr. Chairman, 1 do not know
whether any sensible man on this side  will
go and denounce it. Certain
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lights definitely have to go because we do not
want that sort of liberal democracy in which
we will say, 'Well, direct the people not to run
the locomotives, direct the people not to
perform their duties by which foodgrains
from one pan of the country will move to the
other part so that the poor people waiting with
their begging bow! to go to the ration shops to
get their cereals, get it. If this is the way, that
sort of right will have to be curtailed.

Mr. Chairman, by finishing this, 1 would
humbly suggest to the Government and to the
honourable Home Minister that taking
advantage of this internal emergency, certain
officers are also ransacking.

SHRI KALYAN ROY (West Bengal) :
What about employers?

SHRI SARDAR AMJAD ALI : | leave it
to you.

MR. CHAIRMAN :
conclude now,

SHRI SARDAR AMJAD ALI Mr.
Chairman, for instance, | will say, it was on
the 26th, the emergency was declared and on
the 27th, in Calcutta port, the office of the
Land Manager was declared as a protected
place. What is this Land Manager? He is the
person against whom there is a serious report
by the Public Accounts Committee that this
fellow, the Land Manager, has done so many
wrong things. Taking advantage of the
emergency, he declared his office as a
protected area. We have to go into details with
regard to those types of serious activities.
Some employers have come into take
advantage of the clauses in the industrial laws
by which an employee can outrightly be
dismissed from service. This is a very serious
thing. Although the people at large have
accepted the wav the country is being moved
and the way the emergency has been proclaim-
ed, definitely there are cases which might
cause frustration. It is constant vigilance j
which is required to protect the liberty,

You will have to
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the independence and freedom. While there is
international round-up all over the borders of
this country, internal dangers from those
getting money from some outside banks in
order to cause agitations here and who claims
to have come out of very revolutionary
working class, | refer to the case of George
Fernandes getting money from outside to
cause disaster inside the country, this sort of
opposition will have to be strangulated and for
that, the country will render all the support to
the Government because this country does not
want to go the way they want. The country
will live in peace and let peace come them.
With this | would only appeal to the
opposition, your voice has not been gagged.
There are points; there are programmes. Come
with us. Let us go to the people and say that
these programmes have got to be
implemented. And if you do it, your voice will
never be gagged If you do it in the wrong and
opposite way, the whole country, not to speak
of the Congress members only, will say
definitely that their voice will have to be
suppressed.

wy{ wpTErT AW (397 gEE) O gem
nEE, 4w A v g ¢ fE anee
TAAT AT AT A Foarz & ol 3w
g AAT AW a7 (F A Twemdl @ oEnr
fomy mgr 2 = Far wTew F O oqF AT @
gm fafies wrea @1 wyvargw fafyer
aifeAr 1 AT JIT 9N F W EW AW
a1 faerr @ g oY ATETE gAT A48T Fqar
T wawl wTw W3 0 0¥ ATy ATT-mT
T TEr R wamEm Ao 3 gWT-
FAT 7 oF fast qw@A frer wow o A1 Pt
Femut s aE Not to obey  illegal
orders of the Government g9z & f1-
T EW T T WTHT, CRET qW i TR
F1 Y | OF QTS S 0% a®ire ¥ R Tome

® TEAAT A1 WTET § IR A Al | a8
AErd AT S0 A48 gt W wm g fe

TRz & e frate a9 A oft o A
qi | qE T A9 OF ATH 42 EAT 3 O¥ 69
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T danil § AT T} ety A9 6
™ Fuza#y yewd @ vw T & fafaw
ardf i snfesy gy s T o
Y€ FEFET AT AT AT AT Y AT G970
azt &3 &1 A 7w 92 afEn §y & ov undt
¥ fasge on feemr 93 %7 @ g, fafew wnd
| T Az feroswodaver faer o
fafr=s ure frdr A7 71 "2 3w Bfaaw
AA @ AF GHT & A9 AT AT ATHE
8§ ownll A1 o Ew I §w A
N T g AT £ Wl WmE ErIw
4| W1 v Fon F WA ¥ oaee
Al WEEA FET § A2 WY WA q9d W
g AeATE § g1 # wwAr @ oa e v
A WA 2 QYT w0 AF &1 awdr ) fafazd
¥ wwdt o o9 §, feeil 9@ F, e
% w% w1, AfFr zAE m @ e
w1 wrf afeqr qf @A @ oIAw e g
wH ¥, SR W T I8 IR eF & I oawr
AT AT /T agArT W 0E Ffoa g E o
o7 g T feer sy am FWr ¥ smwww
EUNE SUATE e 2 AL A S e
¥ fr ury &Y qEl A A T D TR 6
w2 W & & wawerw 9 g v § fafasdrey
fe Fawe 0, fEme ¥31 o a1 oF e
forw AT WYX IE avg 37 A @ A iE
a1 | fafardt & wEnr & qm ar fardt %
TR AT ATAIN FT K AOFT AET 2 T
A0 SWATT q@d WY @av IRA OE-am
gren 5 fopamar &1 feferdt &1 wewmr
F1 @ & w7 7g Feame w0 oY 7 A A
‘frawee fraee’ 1 a@ 39% @ F A @
FUHI TR WAL QT+ AL F W A ¥ g
f& wrr w TH AN F oI AT Ao
Ao &1 3% e 7, fafaedt & favee
7 fegemm 3 AT & A AT WA
far it frater iy ¥ i ot 2 e g e
7 A F AXAT ( qE THIAT T FT OWTET BT
TERET & A1 g7 Foir o JfFw 0F @
aww HifAn f agwww areEm A W 9z wA
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ff fverpin 5mi7 #1 T oW A ogw Al
T AT w1 falmzar ot wradr &) @ an
wra fafazdt 5 12 v 3w & =87 TopEm
A AT A WY Ww qT wE S AT 9ni
Tz A%t 2 [ zg sy arfy A spAor, it
it ¥y qg 0% e 2 5w § oA e
AT 9eT ¥ oA 2, el efene A&
2 o1 Py zrg 37 Y Tem 3, 3wE s W
TrT 7ET I 2 ) wndt T frew @ 3w AR
77 T SEAr awfeee 2wl g
sfr &1t T T adt woAr e T 9w
gaforem ¥ A wr A% 1 wafAg wEem
AT A @z war R 3@ ATEEET W
T Toit o fregw A w9 4w A al
gl o, Ffew gae wma s A A
f& urt fawe oo wm o fe s=hm
urdst FY sy WAl Al IRA FTE AFA AT
Tt o7 Afer TR oW g Tz 3R
T TrErzieray (T & Aqrir v Tz

| wm WA T fw Frate @1, Afes g aeT

T @ 3 it ¥ & oW @ oAy W@
@i @ e aifmrie & 53 a9 9w g
fa wrdf fraree w0, fratsz =60 o7 o
TATEe: waT az wEW fvounl 51 o=
Fad Amgm | (Interriipions) safai  &ge-
aril %7 ¥ ¢ (4= qdT @i ¥ 9w oA
FFOYG ) TAC AT WO 92T F 0 TAH
FIET T QT FT A KT AFAWR G E )
(Interruprion) wm w1 wgm  fgg fx
ZATY wrdt TgTT @ W 3 97 zawy af )
71f% 37 THRET ¥ AW @9 FIW O #
oz wF farndt 2o & g, afes af e aw
AT w7 £ fr owrade afeds = ofrf ary
fEwmT 71| TEAHZ W W TET 8 2 i
¥ afy a7 AT T\ ZAT W F AL
2t o%a . Afea mwAz T 2997 IA€ AfQ-
R B\ TR ONTE AANT ZHIT AN A TRAT
i afgam 1 qaadz & o qifaEr 41
#71 Wr3z FTAT Z, IAX W QWAL 2 0 9T
et 1 &, waag o & 41 was 7 8w
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[sr mz1Ere )
oo mfasy A w7 § ) Afww A1 qrfesEr
7Y WYE2 794 § IA% (AT AT ¥ w18 #749-
A ALY £ 1 AT AT wEEHT F7 i & e
aFTE [ FF AR FAA T ) WW AR
TaAHE £, T B FHI ZAIT AT AT INE A
THETH FH | AT ATENT SR R
st fafazdt w1 WA fanEn o e
qAHITI) AAAAE & ATY FIHA TEAT ATER |
el Fm31 AFTEAT AR FAAET AT SATET AeE
wqmiiz ¥R | A wgeae w0 faferd &
fatee & a9t 777 v difan | w9 A 97
A A W7 AT 7 TIH JTA GFEAA WA

7 wd A, fafrezT g foda o
argama &1 2fnga @ 4 9u aw ffEed i g
qgA WATA TR T | O§ FEAT 0 awTer |
W a7 W 2, T 5 WA O
# 1 FTE Ar e § g fammean g anfed
R smife i 1€ o /1 27w wear @ e
mwit & fehrdr 3 gt @y £ A1 9g ff 39
2 gew wif s wifgw fR gl AR
FOETD THAET THET AT T | E W
TR § UANT # @1 IA9T TAAHE FEA /T
A AT TR T A4g ZAT v g
ag TEEIT A A1 59 waqHE & far qeEr

A, wAA A 2| TS § wrE OA Ao a8
fas THH A7 B A EE 1 W 3 S
4 | UT TET ATITW ACH q K, I -

am @ 9t | 97 9izw fafeee © faaw ow

AGAZ A7 TUT 91 TEAEEE 2E & AT A9 |
gl A7 7 37 Tt A} | & THw A
afem Wit & a6 wamEw 2, ¥ gOm A
A S | T AR AT AT E AT AT AR
T "wmafEa1 7w fen fr ganl st
1 & T e F77 47 f eevR A AT aE

ot 719 g N, 290 97 4T AR AT |

T % TFrR WA 3T, TR A 3T | a4 T
WH TS FAT R | AT AT TG A9 AT A
Y BY AFAY 2 AT wedrHr ¥ A1 A LA o E
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| wEEr & | TAAFOT AW &7 YA g, 39N

ug F9 6 FuTT W4T I TE Wi 9, 9]
TFFATEE 1 M gAfAn #9r F=a w7 AAEE
aF & fa Wt 10-12 TIF aw Farene i
% swATeT WA 2T, TEATET WA AT 0% 4 AT e
T T A1—a7 AT Evn |1 1 g TRl
A K R F®OW AL B WE A FEATH
winr faay wafAw gwoiEr A 0f | TRTAAET
fAT AT TET AW AFAT )

71 ara, g fafaees wmem & wH a@rd,
77 1 W AT gA0 | OF I0E A7 & wifa-
qur wE wifEE arfte & 1 wmew fefrey
F o w7 2 e s ot fawer s |/
A7 9T 97 79 (0w nw g1, 9 oA v
0 31 17 1 I femd Agr §, e B,
| afra frese @E @1 W § 9 T e
% ag fegram o a7 arfy gwen 2 | W
frepmy & w27 18 T s # o

T g E, 1 s itz e ey el

&% 7t & ) qrff e ¥ 91§ 9y -yt §
7] #1 2, WiEA 37 F121 ¥ AmfET Aw g )
FTTAT AT 9T qTET # § 9w 43, 7 qOHE g1
fair ¥ qatAwa # A7 AT @ W § I
s6.3 gz fuw & ) FfF 56,3 9@

: . DA wmE & 9% F 18 mfEdi w drw ® 9 oww
tzmwﬁmt:amﬁ:zﬂﬁqsmw:mmaf ﬁr'ﬂm i %

;;;;;

nsmqu 139 #m%_' wﬁaﬁo:ﬂfu

12 § 7Y F 12 & dromwodio ¥ 12 §,
Froumodto F o F, FHW Glo ¥ 7 & dlodlo
ﬂ'ﬁotl_'l'roaf 7 ﬂ;f‘ﬂ"f Siul 2,lﬁwﬁm
qE F oo, WETHT 2 F 2, UHT Fo0Ho Fo
¥ 2, WHE AR K 1, Slondodte ¥} 1,
e wr 1, T{O'ﬂcﬂﬁl’ol’l_‘ﬂ'oﬁo AT ST
1, BTAT FT 1, FodTeMEe AAT W A,
fozeofteo wgre 1 1, tfeddz 12 R
o @fdET a1 F 4 o8 aqfmmr #
AT gy 28 orfewt ¥EvEfew @ F ww wE
wrt dEmifew T w7 wifex
o ot wfeew w Aty & e & ¥ oo
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A+ § wgar § o FeEa gewgiwe

TAYS §, T 4y FEACSN U 3 2, Iqat
& AT T & A 0% AT 99§ At AFAW

v & 7 wAAT orfemi St ThewT Awet £ o3

qifedt ®1 UF Mg THEST T AT F(W

FTATH 77 Eifer o &, M amow

fram & oz v wrw §tom 2 wafaw

wifzat o F7 oF g1 T €, gAtA g
grat i i1 d oF g A€, § Anr-ae § i
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SHRI RISHI KUMAR MISHRA ii)

Mr.  Chairman,  Sir, the honourable
Member, Shri Mahavir Tyagi, hom we all
have great respect, has it he supported the
provisions in Constitution which have
enabled the Government to proclaim
the national y and, in fact, when he support-
ed the relevant provisions in the Consti-
Assembly, he said :

"It is no use issuing orders afte order has
actually started. The euier. gency powers
must be resorted to before the emergency
actually arises. SdJ this clause is the most
important clause as it enables action to be
taken in advance. |, therefore, lend my
wholehearted support to it. | only want that
some more categories must be added to the
three categories mentioned in this article.”

Therefore, Sir, the honourable Member, Shri
Mahavir Tyagi, had himself advised at that
time the Constitution-makers, the
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Constitutent Assembly, to insert this pro-
vision so that the Government might take
action in advance before disorder has started.
I was therefore, surprised today when he got
up and opposed the Proclamation of
Emergency.

Sir, since yesterday, we have been listen
ing to tie -speeches of many honourable
Members who have scant faitti in demo
cracy and who say this proclamation of
emergency has negated democracy in our
country. What is the experience in other
democratic countries, I mean those coun
tries  which Members like Prakash Vir
Shastriji and other friends would call de
mocratic? What is our experience of
those countries? In 1920, in Britain, an
Emergency Act was promulgated. Why
was it promulgated? Not because there
was any  external  aggression,  not
there was any internal disorder, but be
cause of tbe United King
dom at (hat time was" facing a crisis. The

Hon i d the Umcr-
uency Act and empowi Govern

ment ergenev was deel:
We a e of the working cl
American Constitution. Though t
rican  newspapers have been critic;
India saying that Mrs. Indira Gandhi
com- : <i demacracy, we re

member very well that during the time of
President  Wilson, he used his pr
the President ;>.nd the Commander-in-
Chief in older to restore the economy of

the United States. France, all of us are
ad 17 Coristitfttgfis durine the
150" years. No bodr itys that France

is not a republic or ths* it is not a de
mocratic country because of this fact
nobody hays that the U.K. ceases to be
a democracy because of the Emergency
Act of 1970 and nobody says that the
United States of America ceases to he a
democracy because President Wilson used
his emergency powers in order to set
right the economy of his country. But all
these people, who would otherwise praise
the USA, 'vho would otherwise praise the
other Western democracies, find that this
step taken by the Government of India
and the Prime Minister is a negation of
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democracy. Mr. Chairman, Sir, the late
Jawaharlal Nehru was the greatest democrat
that we have had in this country. Nehru gave
to us this democratic polity which we have
now. Jawaharlal Nehru said in 1952 :

"For my part, | cherish the freedom of
the individual, as | do not want freedom to
he restricted in the name of the Stite. But
if the safety of the Stale is at Stake, the
freedom of certain individuals has to be
curbed ..."

12. NooN

In fact, we cannot allow certain individuals
to play with the destiny of our nation.
Yesterday, Shri Prakash Vir Shastriji said that
if the Constitution makers had known that this
emergency power would be .i-ei in this
iranner they would perhaps not have inserted
it. Mr. Chairman, Sir, this provision was
inserted in our Constitution after great debate
and discussion, and the last Shri T. T.
Krishna-machari, who was no less a democrat
than many of those who pretend to he— what
had he to say in the Constituent Assembly ?
At that time he said :

"Surely, the framers of any Constitution
at the present day would be failing in their
duty, if they do not take note in times like
this, of the difficulties that abound around
every country. Not merely are there threats
of " war and undeclared wars and
internecine disturbances, but there are also
other calamities which are likely to arise,
partly because of economic conditions that
exist within the countries and economic
maladjustments which demand immediate
settlement and partly because there pre
forces in the world that wish to make the
economic maldistribution the basis for
subversive political action and in the result
make these worse than what they actually
are . "

Shri Krishnamachari said :
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"Therefore, if the Constitution framers
do not provide safeguards for protection of
the Constitution in times of emergencies
that might arise, | feel the framers of the
Constitution would be guilty of a grave
dereliction of duty ..."

28

We are very happy and we arc very grateful
to the framers of the Constitution that they did
not derelict in iheir duly and they have
inserted this provision am!, therefore, they
enabled the Government and the President at
this time to take this action to save the
country from chaos.

Mr. Chairman, Sir, | would like to em
phasize the basic roots of the present situ
ation. In fact, since our country became
independent, a pattern has been going on
in this country between two diametrically
opposed forces. What are those dia
metrically opposed forces? There are
forces of modernism on the one side and
obscurantism on the other, forces of secu
larism on the one side and religious re
vivalism on the other. There are forces
which believe in planned economic deve
lopment on one side and those who be
lieve in free economy and in the freedom
of the exploiters to keep the people op
pressed, on the other. There were forces
which wanted Tndia to take the path of
anti-imperialism, which wanted India to
strengthen its ties with non-aligned coun
tries, which wanted India to strengthen
its ties with the socialist ~ world.
and there were forces which wanted that India
should be dependent on imperialism and
communal forces. There were foi in the
country which wanted India to adopt the path
of non-alignment and there forces which
wanted India to align itself with military
blocks. Now, this pattern has been going on.
There are forces of democratic socialism on
the one side forces of communalism and
reaction on the other side. And the reactionary
and communal forces and vested interests
have tried to capture power and they have
waited for a national calamity to overtake this
country so that they may capture power.
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Mr. Chairman, Sir, senior Members of this
House would recall that when the first great
calamity overtook this country in 1962 after
the Chinese aggression, there were forces in
this country which wanted the head of
Jawaharlal. But the same forces did not
succeed because the people of India stood by
Jawaharlal Nehru. But in the process we had
to sacrifice Krishna Menon. And after
Jawaharlal Nehru's death they wanted to
capture this country's political power by
capturing Congress. They formed the
Syndicate and they tried to capture Congress
and thereby capture power. They tried in 1969
to capture political power by a constitutional
coup, by capturing the presidency in 1971.
They tried to capture power by forming a
Grand Alliance' in 1971 and 1972. But they
failed. In Uttar Pradesh and Orissa when they
found that the progressive and democratic
forces had rejected them in the midst of grave
economic prices and rising prices, they
decided to wuse terror, intimidation and
violence and used parliamentary means for
destroying parliamentary democracy. If one is
to go by what they say about democracy, then
democracy is to describe this Parliament as a
House of pimps, touts and prostitutes. We
have not forgotton that parliamentary
privileges and rules were used by these forces
and the so-called freedom of the press was
used by them to describe this Parliament as a
House of pimps, touts and prostitutes. You
will also recall, Mr. Chairman, that according
to them, democracy is not the verdict of the
people. In 1971, when the people of India
gave a verdict in favour of Mrs. Gandhi and
the Congress, what did they say? They did not
respect that verdict. They said that that had
been achieved by some invisible ink. Is this
the respect they have for democracy? Is this
the respect they have for the verdict of the
people? No one can say that in any State
where the voted a non-Congress party or a
combination of parties in power, we have
stood in their way of coming to power But
when people voted Congress, then they said
that it had been done by an invisible ink.
When people voted my friends of the
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CP(M) and their friends to power in West
Bengal, it was democracy. Bui when the
people rejected them at the polsl, it was
rigging and fascism. This is a strange way of
defining democracy, li this definition of
democracy is going to be accepted, then we
will not have democracy. We will have
dictatorship of a small opportunist minority
which wants to impose on this country a
dictatorship of the vested interests and anti-
democratic and reactionary forces. Mr.
Chairman, is it democracy to give a call to the
various security forces, police and the army to
disobey the orders and to decide what is legal
or illegal, to undermine the executive, to
undermine the head of the executive who is
the Prime Minister, to undermine the
judiciary, to threaten, intimidate and try to
pressurise the judiciary either by a physical
attack on the Chief Justice or by trying to
undermine him in public, to preach rebellion
in the security forces, to undermine the
econominy and to terrorise Parliament and not
to allow it to work? If this is democracy then
we will have to think whether this is the type
of democracy which is really in the interest of
the people of India and whether this is the
type of democracy which is really going to
help India to become a strong prosperous na-
tion where the poor may look forward to an
egalitarian and a just order.

There has been a reference to the freedom
of the press. Mr. Mariswamy yesterday
quoted from what Jawaharlal Nehru had said.
I am sorry to say that Mr. Mariswamy
misquoted by reading only one sentence of a
speech which the late Prime Minister
Jawaharlal Nehru had delivered in 1950 at the
All India Newspaper Editors' Conference.
What Jawaharlal Nehru said was :

"We have been fighting for our riehts and
have finally achieved them and are apt to
forget that a right by itself is incomplete
and in fact cannot last long if the objectives
which accompany that rigt are forgotten by
a nation or by a greater part of it. | think |
can say
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that whatever out other tailings might be, at
the present moment the amount of freedom
of expression that is allowed to or indulged
in by the press can hardly be exceeded in
any country in the world.

"l shall be quite frank with you",
Jawaharlal told the newspaper editors. He
said :

"And that freedom seems to me exceedingly

dangerous. Without responsibility,
freedom grafldually becomes something
like a licence. Licence ultimately means

mental disintegration. And if thereis
mental disintegration in the body politics, ob-
viously it affects every limb of it. That applies
to  newspapers also, If freedom they
have and the element of licence, and the
niter irresponi-bility incerases, then not
only they they will endanger their freedom
but their reputation also.” Mr. Chairman, a
section of the press in India have endangered
their freedom by confusing freedom with
licence. They have acted in a manner which
will make any honest newspaperman hang his
head inshame. We have had occasions in
this House to see how day after day, even the
Chief Justice of India and the Judges were not
spared. Not only they, as | had pointed out,
after the late Shri L. N. Mishra was murdered,

even members of his family not  spared.
Even in that hour of agony and
personal  sorrow, there were newspapers

run by the Jana Sangh which did not even
have the human decency of not writing things
which, will add to their sorrow and which will
add to their agony. We have seen absolutely
total false-! having pervaded through
newspapers, concoctions and all that. When
you act in this manner, you will see, as
Jawaharlal had warned at that time, and | am
sorry to say that a section of the press and
some political parties who thought that
they were using this press in order to project
themselves, only helped them to deceive
themselves.  They thought that the mas-
ses of India were behind them, and now they
thought that that section of the
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press only helped to deceive themselves and
that the masses of India were not behind them.

Mr. Chairman, before | conclude, | would
like to emphasise one thing. This battle against
reaction, against fascism and for the
preservation of democracy, for deepening of
the content of democracy, for really linking
economic democracy with political democracy
and for taking the country forward unitedly to-
wards its goal has not ended with the
proclamation of Emergency. It has only begun
and has acquired a new dimension. | am very
happy that organisations like the RSS and the
Anand Marg have been banned. Dr. Mathew
Kurian is not here. Otherwise, | would have
asked him : Have you forgotten that when "the
Anand Marg attacked Jyotirmoy Bosu, at that
time, you demanded that the Government
should take action against such groups who
are engaged in sinister, murderous activity?
The politics of human skulls, the politics of
murder, the politics of degrading our youth
cannot be allowed to be continued in this
country. But that is only the negative part of it.
There is a positive programme of economic
revival of this country, a positive programme
of seeing that the downtrodden and the
oppressed do not feel that they have been let
down, that promises made are kept, and a
positive programme which would see that our
rural India is restructured, that the poor
Harijans and the Adi-vasis who are living in
degrading conditions are really able to live
like human beings. The 20-point programme
which the Prime Minister has announced, 1 am
sure, is only the beginning. But the
implementation of this programme is not an
easy task. Let us admit and let us recognise the
fact that it cannot be implemented merely by
depending on bureaucracy. The entire people
of India, irrespective of the political parties to
which they belong, those who have faith in
this programme, faith in democracy, secu-
larism and socialism, have to be combined
together in every village and in every district.
And popular initiative has to be released and
popular vigilance has to be
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maintained over bureaucratic waywardness.
And | admit that there is danger that the
power's which have been vested in the
bureaucracy may be misused. And, every such
misuse of power has to be opposed if innocent
people are made victims because of any
capriciousness on the part of any section of
the bureaucracy. We are all there to oppose it.

Mr. Chairman, Sir, | have gone round some
parts of the country and 1 have seen and | am
quite sure that a new sense of hope has been
revived in the country and a new sense of
confidence is there in the country. Let us not
allow this confidence to be sapped. Let us not
allow this hope again to be turned into
despair. Let us remove all the bottlenecks,
political, legal and constitutional which stand
in the way of our march towards our goal of
socialism.

Thank you. [Mr. D-'puty Chairman in the
Chair]

SHRI N. G. GORAY (Mabharashtra) : Sir, let
me begin my speech by making a candid
admission that our perception of the situation
and your perception of the situation differ in a
fundamental manner. There is ;t wide gap
between the two perceptions. It seems that all
of you on that side have come to the
conclusion that the best and the safest place
for people like me is in jail. And, we have
come to the conclusion that an egalitarian
democracy is impossible in India unless you
are removed from power. This is the
contradiction which we should not try to hide,
because if you hide this, it will be difficult to
understand the developments that have taken
place during the last three or four years.

Sir,- without meaning any disrespect to the
speakers who have spoken from that side, |
would like to single out three speeches. One,
that of Shri Brahmananda Reddi, who
initiated the debate, then that of Shri Raju
who was frank enough to tell us that there is
no question of going back to where we were
so far as democratic rights were concerned
and the last, but not
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the least, that of my friend, Professor Dutt,
who told us that what is necessary is to speak
honestly and | am assuring him that I shall try
to be honest. | shall try to present to you my
point of view as frankly and as honestly as
possible.

Sir, | begin with the speech of Shri
Brahmananda Reddi. He presented to us a
long chargesheet in which the accused No.l
was, of course, Shri Jayaprakash Narayan. |
would like to ask him if he would allow me to
publish a white paper as they have published,
detailing all the shootings and all the butchery
that they have indulged in during the last 25
years, or, is it going to be only a one-sided
affair and | have to listen time and again on
the radio, on the T. V. in the press that we are
the people who have stood in the way of pro-
gress, who have stood in the way of
democracy, who have stood in the way of
social reform. | would like to ask him whether
such a liberty of the press, liberty of
expression is available ?

Just now. Sir, | pointed out to the Chairman
that only what the Minister has spoken will be
published and that what we have said here
will not be published. The Chief Censor has
given guidelines to the press that only the
names of those who participate will be
mentioned, not the contents. Is this the ideal
democracy ? Is this the tryst with destiny
about which Jawaharlal Nehru had spoken ?
Therefore, Sir, let us be very frank and let us
admit that what has happened today is
considered by some of you as the dawn of a
new era while we on our side consider that it
is the beginning of a long night of
authoritarian rule, of suppression of liberty
and, may be. even of disintegration of this
country. | do not know.

SHRI MAHAVIR TYAGI : Let the Mi-
nister make it clear if such instructions were
issued.

MR DEPUTY CHAIRMAN :
continue.

Let him
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SHRI MAHAVIR TYAGI : | only want to
know whether such instructions have been
issued.

SHRI N.G. GORAY: Tyagiji, | have read it
and | have pointed out to the Chairman that
this is the order that was issued by the Chief
Censor to the press.

SHRI MAHAVIR TYAGI: Shame.

SHRI N. G. GORAY: Now coming to the
various charges that have been levelled against
this movement as such, let us try to understand
what the charges are. Charge No. 1 is that
those who have been duly elected are being
deprived of their right to continue in the
Legislatures for the full | term of five years. |
would like to ask you: Who has given you the
right to prolong this tenure ?  You say under
the Constitution you have the right. Just now
you have heard that the Kerala Legislature Is
being extended by six months. What was the
mandate ? The mandate of the people was only
for five years.  Now under the Constitution
you are going to extend it for six months.
Under the Constitution, if you like it, you can
cut it short. What is your authority ? No
authority at all ! It is as if under the
Constitution gives you a right to subvert the
Constitution and if we say that the people have
lost faith in you and therefore you should
resign, then you say, "What atrocity are these
people committing ! How can they ask us to
vacate the seats ?" But you can ask them ti)
continue in the seats for one year more, two
years more or three years more as it suits you.
There is no bar on you.  You do not want to
go to the people. Sir, his particular instance is
being flung into our face again and again even
by so eminent a person as Prof. Dutt, and |
would ask him: Why is it that elections are not
held in Kerala ? Is the Kerala population
inrevolt ?  What is happening in Kerala ?
Because you know that this emergency is not
accepted by the people of Kerala and it will be
very difficult for Achuta Menon and his group
to come back to power, you give them six
months more.
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Now the charge is about violence. | would
like to ask you: How many people your
police and your Border Police have killed
by shooting innocent people ? Jaya-prakash
had asked for a judicial inquiry which was
never granted. | have been to the places in
Bihar where young students who had
committed no offence at all were shot at
sight simply because they were on the road
when they should not have been on the road.
Have you got any remedy against it ? Will
you please publish your records and say
how many times, after independence, police
opened fire and how many people were
killed ? Without any fear of contradicition |
will tell you that the British never shot at
people like this.

I am not saying that they were angels. But
how many times you fired without the least
provocation—when the police opened fire,
and they opened fire to kill ? Will you give
account of that ? Is it not true that in West
Bengal—if there is anything wrong that | am
stating, | would say the representatives from
West Bengal should stand up and conlradict
me—the finest flower of youth has been
liquidated under the pretext that they belong
to the Naxalites.

AN HONBLE MEMBER : | stand to
support you.

SHRI N. G. GORAY : | would like to ask
this from our Professor from Jadhav-pur
University. Simply because you did not want
them, the finest flower, the first class
students who always topped in the exami-
nations, they were shot. | say this is nothing
short of genocide.

AN HONBLE MEMBER : Itis absolutely
false.

SHRI N. G. GORAY : Therefore, when you
practice this violence, when the police shoot
like that, has not a man like Jaya-prakash
every reason to appeal to the police to consult
their conscience, not to shoot whenever the
orders are given, because they are shooting
their own brothers and sisters ? Don't forget
what happened in  My-Lai in Vietnam.
There also the
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American soldiers were carrying out orders,
but American society is a comparatively free
society; the press brought out every thing and
those who indulged in these atrocities were
punished. Nearer home, what did the Pakistani
Army do in Bangladesh? Were not terms and
conditions laid down by Mujib that all those
people would be tried for genocide ? Were not
the Army people carrying out the orders of the
superiors ? They were. They were not acting
on their own. Therefore, if a man like
Jayaprakash says that whenever an order is
given to you to shoot, don't shoot; you try to
understand whom you are shooting, try to
understand who those people are; don't shoot
on innocent people, what is wrong ? And the
question that has been asked again and
again—and | was sorry to hear it from Dutt;
he was again and again repeating it—was:
What have you to say when Jayaprakash
appealed to the Army ?

SHRI V. P. DUTT (Nominated): That is
only one of the things.

SHRI N. G. GORAY: | am dealing with
other aspects also. Therefore, | am saying that
why is it simply because Jayaprakash
appealed to the Army to exercise its con-
sience . . .

SHRI V. P. DUTT: | did not want to
interrupt the hon'ble Member, but | want to
respectfully submit that we should not be
misrepresented. | did not say that just because
he said 'don't shoot on innocent people'
therefore he was "arrested. Mr. Jayaprakash
Narayan said that the time has come when you
should regard our struggle as your struggle.
He also said that the appropriate time has now
come, when the Government should be
removed by force. Now | did not want to
interrupt him. 1 am a democratic person. |
believe in the full expression of opinion. The
only thing | request is that we should not be
misrepresented.

SHRI N. G. GORAY: 1 have not the least
intention to misrepresent you. But |
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am telling you that if J. P. made a statement
like that, as you said just now, all right you
send him before a court of law, send him to 5
years' or 10 years' imprisonment. Lokamanya
was sent for 6 years. Mahatma Gandhi was
sent for 2-1 years. Jawaharlal himself was
sentenced for three years. | do not mind if that
is done. But simply because Jayaprakash said
something to the Army, to the people, to the
students, you hold the entire country to
ransom ! Why do you prevent me from
speaking ? Why do you prevent the press from
publishing whatever we say ? The press is
duty bound to publish what you say, but they
will not publish all that we say.

AN HONBLE MEMBER:
ponsible press.

It is a res-

SHRI N. G. GORAY: What is a responsible
press ? | am coming to that point. | say the
Indian press has played a very prominent part
in our national struggle, and after
Independence also.

SHRI S. S. MARISWAMY : Here you
arc.

SHRI N. G. GORAY:: | remember | was in
the other House and my friend was also there
in the other House. The Chinese aggression at
Ladakh was first reported by our press and
there is a record of Jawaharlaiji saying that he
did not want this news to leak to the people
because he wanted friendship between China
and India to continue. Who were the people
who told us of the Chinese aggression ? It was
they the press. Who told us about the arms
supply that was resumed by America to
Pakistan ? It was the press. At that time,
Sardar Swaran Singhji was the Defence
Minister. He did not know and then he made
enquiries and he came to know that what was
reported in the press was true. Why are you
afraid of that press ? | would like to ask my
friends like Dr. Dutt, are you going to make
democracy a woman in purdah that nobody
should look at her, nobody should touch her
and nobody should speak to her and
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[Shri N. G. Goray] only you people will
speak to her ? Is that democracy ? Many of
you must have read that the Japanese Prime
Minister was knocked down while he was
going to a meeting and presented with a
dagger and a request that he should Kill
himself. That was an attack from the rightists.
They did not like his signing the non-prolifera-
tion treaty. Did the Japanese Parliament
declare emergency because the Prime Minister
was attacked ? There is a photograph; he is
lying on the ground and the attacker is with a
dagger.

Just imagine what happens in England. Dr.
Dutt had asked can you imagine Wilson
leading a morcha against the Parliament?
Certainly not. But can you imagine Heath
shooting down the coalminers when they
declared a national strike ? He will not do it
and, therefore, Wilson also does not do it.
Both sides must play the game. When you
cannot answer the people, all the answer that
you have is to put them in jail, throw them in
jail and put them behind the bars. Ts this the
answer ? And even what we speak here, |
know, will not be allowed to go out. When we
come to attend Parliament session, you arrest
us. Sir. | am reminded of an incident when |
attended the British Parliament in a delegation.
T was taken a back. Sir, it was a Conservative
Government and one member from the Labour
Party got up and said: "A man who was
avoiding arrest, came to me in the morning
because he belonged to my constituency and
he was arrested at my doorsteps. Why did you
arrest him when he was approaching his M.
P.?" And, Sir, to my surprise, the Conservative
Minister for Home got up and said: "I
apologise for what has been done and | assure
you that this thing will not happen again.” Sir,
yesterday, | pointed out to you. the President
calls us here for attending the Parliament and
as soon as we come here, we are arrested. You
ask us to go to a meeting and when we go to
the meeting, we are arrested. My friend Madhu
Dandavate was arrested; Mr. Ad-vani was
arrested, Mr. Mishra was arrested.
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Why ? Because they were attending a meeting
which you yourself had called. What is this ?
Is this democracy ? | wanted Mr. Dutt and
others to raise their powerful voice and say
that whille we would like to have emergency,
we would not have this sort of emergency
which is running amuck. If you say that Jaya-
prakashji's forces were running amuck, are
you as counter measure running amuck
yourself ? So, Sir, my plea is that it is really
an action and reaction. You are angry with us;
we are angry with you. This will not save
democracy. This will not take our country
anywhere except to-waids chaos, and,
therefore, | am appealing, Sir .

(Interruption)

SHRr RANBIR SINGH: Not to us.

SHRI N. G. GORAY: | never appeal to you
because | am sure that tomorrow if [ndiraji
release Jayaprakash and has talks with him and
says: "All right, you cooperate with me" you
will say: dekho, kaisa Aim;. You have already
stopped exercising your intelligent judgment.
Therefore, | do not talk with you at all. | know
what you are and, therefore, | am appealing to
those people who still have their heads on their
shoulders. That is the point. What | am saying
is, you take this 20-point programme. Let me
come to the brass tacks. What is new in that ?
You have been announcing this programme
from the housetops ever since there was a rift
in the Congress. There is nothing new. What
prevented you from implementing this
programme ? What are the main characteristics
of this programme ? Give land to those who
have no land. Who has prevented you from
doing it ? Complete the land registers. Who
has prevented you ? In Bihar there is no land
register at all and in Bihar ever since
independence it is your Ministry which is
functioning. Who has prevented you ?

AN HON. MEMBER: Right reaction.
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SHRI N. G. GORAY: It is you. I am
coming to the point of right reaction. Mr. Dutt
yesterday talking about the RSS said that it is
a Brahmin-dominated organisation. Who are
these people on the front benches? Mr.
Umashankar Dikshit, | suppose, is the greatest
Sudra. Then, this gentleman, Mr. Kamlapati
Tripathi, is the most secular of secular people.
Mr. Dutt, if you are engaged in a really serious
discussion | will tell you that in this
unfortunate land everything has been decided
by twenty per cent people. It is they who fight
and it is they who rule. It is they who build
and it is they who destroy. It is they who
legislate and it is they who dispense justice.
This is what has happened for centuries. Only
once during the last three thousand years the
genuine voice of a Sudra was heard when Dr.
Ambedkar spoke. It was only once during the
last three thousand years. Otherwise, whether
you look at the Communist party or the
Socialist party or your party or the Jana
Sangh, they are the Brahmins and the higher
castes.

DR. V. P. DUTT: Gandhiji spoke.

SHRI N. G. GORAY : Speaking about
Gandhiji | would not put him on the same
pedestal as Dr. Ambedkar so far as speaking
on behalf of the downtrodden is concerned. |
am sorry to say that, but | have to say it.
Therefore, do not say that this is what you are
doing for the down-trodden. You are doing
that for yourself, including this twenty-point
programme. If you are really serious, then it is
not by eliminating ns who have been all the
while for the implementation of this, but it is
by eliminating many on your side that you can
fulfil this programme. (Time bell rings) I ask
you a straight question: Are you ready for
such a showdown with your own people? | am
not blaming anybody, but it is these people
who have stopped all these programmes from
being implemented. Now, they say there is no
land for distribution. It is because they have
distributed land to a grandchild which is yet to
be born. This is what is happening. | have not
said a word against Indira Gandhi. Since
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I came here or even outside | did not say
anything against Indira Gandhi because it is
not personal. You say that she is being
attached. Naturally it is because she is the
Prime Minister. If she is not the Prime
Minister, nobody will mention her. Therefore,
when she is the Prime Minister of the country
and she is leading the party that is ruling this
country for the last so many years, naturally
the attack will be on her. Naturally they
attached Mr. Wilson because he was try-ins to
take his country to the European Common
Market. He had to go and plead with his
people ana he conducted a referendum. He
never said : You people are opposing me. 1
will put you in jail. This is not the way of
democracy. Democracy ought to be a sturdier
plant winds, can stand all the blows and all the
winds, however harsh they may be. Therefore,
before | conclude | would say about this
twenty-point programme, why does not the
Prime Minister propose that this is the
programme? Let all the parties come together
and discuss it. May be we shall have to add
two more or subtract two and make it a shorter
programme. It does not matter. In fact, as |
have said, have five or six main items.
Hammer them out and complete them and
then move to the next item. Why not ask
Jayaprakash Narayan, why not ask all those
people whom you have incarcerated? Bring
them round the table. Say, this is the
programme and any body who goes against it
you will set him aside. Do not put him in jail,
but set him aside. Do not suppose that all the
bridges need to be blown up. Do not think that
you will be able to manage India with only
Shrimati Indira Gandhi and your party behind
her; it is too vast a country, with so many
people, so many shades of opinion, so many
religions.

Sir. 1 know that the contradictions arc
glaring. | know that we have differed. Still
there is no other way for us. If you think that
the only way is to shut the mouths of all the
Opposition, then | tell you, you are not only
harming the Opposition, you are not only
harming demo-
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[Shri N. G. Goray]

cracy, vou are harming vourself,
with this appeal 1 conclude.
9 ®Fq ww (T TEm) I T

T wEr, § o osmeafs s g o
THTHAT AT GMWAT KT AT wEF F fAA
I ZWI 7| WIETIT OIS A,
CIESLEIE G S C S EAE A R ok
T oEEEr ogm 2 odiv # ol wAEm R g
AT AIEAT F | WATH A9 4 A9 dAT 2
AAAE TN AWA AT | ACA A4 § AT AATH
FAu w1 a9 W oW T § ogmoame
Z v mwmmd tR e omiE ® oo
9 A1 ¢ {FEere & owen w7 = ¥ oo
qUEIg IR WETEW, puTe faenr
T4 ¥ AT A TAAA %1 IH F7 E wrae-
MAAIF AFE 4 TAAT A1 A AT
2, 0 3@ a4 umm oW 2 fF s WA
g% Pigma sam w1 WG Ted A1 Gy Fe
TAAE 2 A FAT it
W MHonEeHe T 0¥ 4o 71 Faer FA0
TAOFT WTEAT G7EAL EAE 991 @0 AT
Pl S T e g T ST 1
AN IT AT W A AT AATAA
g7 oW oqam WAl A1 AW oy weT
FEEl AT A 417 T 37 wfra gen
TIAT gAmE 2 7 ¥ aE A awdl W1
AT A A7 AT TIAA S13F W UTEATT
A gWEA # 7 W Il T O
& AAwEd [@wiwin w1 oY Zmem a3t
T AW A AWA F O AWl TAE|
&?nm‘i’!mwmhin.ﬁ:ﬁir

At &, afen swda 1 @A Fr s
SHIAA §1 AT A AATA FIH & T
farndt = & et § fear 2 weomwe
nqe g gwAA & f& far oW fagw }
f& o werr win AT wEfEar W
arfeat 79 & Tt 97 ww e § oy
THT HIT IZ A7 HATAT AT OF Mo
mome K T a7 fem am  weEw,
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HFAAEE,  #odTenwo Wifz T AT qifEgl
F1 UF HIET AT A ogwEa ¥ 7 omao
oo ® FUHA W WA FATAT d Fq &7
FWT @A ar Agt o %7 97 fAew
FEOAT T T W7 OFA U ATAN § gear
TAr AT o T g g gwAa @ 7 ofe dte
o T WA W AT FATFI FAA AR F
e &t it @z am wwAw § 7 Wee
Fmerd Wi, WAz e A
o oAET 2 R wEr 97 A § fE s
mﬁmﬂm‘t%?ﬁmmw
T AT W 3| W STET §EET,
wid g fggemw w7 T wE aat
g o2 0 wra gfamr w1 WA arsTegArd
ui7 afaframEsd st afamedt o faw
72 fgmena 1 wamm WA W oW Al
T ogEET WAl F O W W R AR AR
> fw owrs AvEAT FNIT OAEOAE 9Eer
Foqm g9 A AfEE &1 AT 7Omw
wifd fosmemr wgg w0 fasdor 57 <@ 37
wr gfam T armreET SifEEE 6 oA
qiv A7F[ A T OWEATR H 4T ¥ F g
fregert a7 gamar w4 ® AW 3w A
7 37 gy wmdRr R OWIA AT WA
gafaw afane & G 41 w7 9w Ag @
3 7 gy wudrRr w7 oAmAal a9t fgw war-
anrz ¥ wr a7 wrw 9f vz o fepem
FToATEAS g f wrfwwr qEC v
F Yamr oWy ® wAET #1500 fRAmEET
afeyor fimuform ®& wewdrer g sEriRE

ﬁmmmw*mfﬁth
7 @ ¥ am wa frepm # dfm
mﬁwﬁwm#@mm
7 ar afafeer w7 s W O#ET ¥ ZW

%
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AR wer wEeE, fogem & fa-
# FT A3E 1069 ¥ AF gl § F® 1969
# wegafa fafe &1 e oo T AR
¥ oaw ¥ A oardi % g0 fF 4% gz Sy
2, wdt we vteafs fuft ¥ oTvem W
nF AT yufAe areal WiT g9Er T
Rt arEd w1 deEvr paR 3w &
P01 3 TR W i W § freEm
Fzar ff, 4 Amd W1 Fwgdm smEen ¥
fam F4d of, § aF9 A1 AF-AAET
89 ¥ we, Aiufre w6w ¥ w1 awE
FTAT ATEHT A 0% W Ag A 9 6%
I BT # AR W € Twdfew Al
¥ oaza g 9w fF o im0 owmlEn
ATHTSAATE FT AR ALE 4T | IAF AR
1971 %1 fewrsfes Thamw g 1 9% @%
a¥ En F fww oy e aifedl & s
w1 ¥ ¥5 & FoAdrgaem & fadw e,
RISt F (R w w9 @ fadnd
e 517 ATwe & owfadig gt @1 By
BT 1971 F AR AT I AT I AT
R 7 i Awrd F fggEwa € wHadr @
S T dr faer fame gfemr % ol
WO oAgl & warT ey RO omdar &
S dwar 2w H oswAr a3 Fmard g
fors oo fegmm 1 WA &5, war oww
7 Mt =mge o1 sEONT JagErM ATaE
qrE F uuvr W w1 AmET 10 A8 g%
aurf H oArfEn 4 o WfEe ot a9 99-
afeq & oE, T & A AT F aE o
it A 3w § ¥R % geAN, 97 @A,
&7, TAwE, &% T fratas o R oen
A gl wAg 9 fr ST AN ¥ qpE aw
agmd AT 1 I S Gl A Apard e
gary  wites M qrebmt
w9 &I EW ™ oATE s
&1 1% &w Fr faieh ofedi & 3=y fe dwe
AT 1 WEEAT &1 | TR 39 ¥ g,

© A WA qARENM T RET e
W@, 10 AvY AR W wEr fem omar
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ag oA & v F7 wnize § oA gRit
agvi g€, OH g W ¥ oAWAT FW
AR gH o 3 frew Ao qardt ey 7
# gy @ Fmer o oapd ¥ T
gt wmar Gmm T 26 o« oww fawm &
arT g Hew § wraeay g€ ag & oAy
ATV AT E ) XA W X g4 Wl F
gE oAy, At W o feedt wfml G
FAT § St qoae &7 At G a0 owE
MT 1972 & TEAAAT AT | 1972 F 16
faurm Tl & e 2o B SR
wdf # faow gf | W q= g iAW Ay
wan faaga ez 2t a1 39T v oA
TEOET AR BT W AT A 107374 § W
¥ o3t duy o3 W 2w aw wwifEy
F v ¥ g o ar ¥ f o125 I
v R AFEA TAE T ot oW 13 &
FAT ¥ ) AT ATE 30 AT GHOATH FT
g7 1 ot Sy eaifen @ oag wrew fear ar-
“Realise the strength which you
possess. A sevenday strike of the Indian
railways, and every thermal station in
the country would close down. A ten-
day strike by the Indian railways, and
every steel mill in India would close
down and the industries in the country
will come 1o a halt for the next 12
months. If once a steel mill's furnace
is swiiched off, it takes nine months to
te-five it. A 15-day strike in the Indign
railways, and the country will starve,”

i B 9gRd, IR gEaw

F1 %9 F §wT 9T ®y 1974 § wi ¥ wud
¥ a7 T e & arerrEd) @oarine
W frpema ® foeds w1 93 wmm
w7 owm g ¥ 38 FOT WM o4
o qT AT T T F AT A & 9
YT BT WIFET e Jfr 7T, oY
azrw W oy Ar fadndt = ¥ 9y wenw
a4 fear 7 IuE OF TR W 9IAT 6y
g1 wrRrE # fum war W w9, o7 A
uw IRAA § 7 THOTHANe F AU FQ,
ey famy 9O 2Y, 4w qYg CEN AE %

46
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[T F5a A1)
wewmr  fage @7 F e ¥oow aq

[RAJYA SABHA]
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q | HEARET X IR € @A aga e

% gtz amt ¥ frwfadi & e qdt | oam 20 st s w2, fwr ozw s

g, sww afto gz gw f& =Av waw 9
afrafafl & sfmem o0 wwer Wi §
VIR O warET § w0 gaE foaer
fagm Y ngone, dieme W ogwET N3-
fr frrgeam &1 o1 afsafedt o adt 2

AT T AW % wem7 oz A9 A1 feafa
TE Gar & wf ) Ww o9y wEHr A TAIE
T &y fFr oar A g ogen Zvm o
A % AV ® g BT 90A waard] § owyAl
ar fe mra sf=er anft 07 00 37 9%
e fzg waA @ & owmw 5 iF oA
A% A Agt fom w0 fageEm W
wEET g7, aw F1 zfaer gt afafsaed
amd fa §7 guma WAl § e ¥1 ARTA
FT OTEE AT | ATT O A TAET A AZ KT
@ At owm am feewdr 2 fegem w1
fi wr aw Fr ow weAeiciy anfy e
aar fosit 2§ &

fra &, w1 fagw & wgav 2, oW @ oZEWI
fren 2 1 15w w1 iR oTE femr
2w &t awdlfas fafs & s &
g famn f& wrm & awifas feafa
& mod W oS 1 wwe agi waardd #
@ v ? oAz gver Adt & q® A1 Qi
s & f& Amdr gfma Tt w1 AEe ww
F1 fastar 3m1 1 g fea gwia = fr gom
aread & themm § @@ @ @ W oage
qgl T O | TH AYE & 9@ BATL XM
w1 fm @ 2

& g g g & gmy qw &y fain
aifeqi, wer ®7 ¥ WouHouHo fA®r
wafeor 2ama feae & = @
forgeart w1 A8t @ W w® 7 wnm WITo
me@tﬁéﬁﬂﬂlwwﬁqtﬁg
& aidt ot qEAwEl @ ddT &1 oaE we

|

TEAZ I R W FT, 7EE oa@q q fam
F7 A1 E A § o3aw oA #w
ARAL T FA KT AT | IT AASE] FTSAT
W F oy qaEd § ) F qear awar g fE
TH ATE ¥ WIToUMoUR o F WS W, AT
At ® H0zA W1 WY me afeor aqn Arwan
FTOERAT AN WL AA A AT T AAT Tl
gAEd A T wrASAEAT 41 ¢

WIETNT Wy WATRA, T OSHOAA]
W d, F oW wAr A & Faar GEwm fE
3w wafmie wY mifswd ww w7 fe
fF 7a1e aw F wEAATw W17 aIE AT T
391 59 1 0T faw 1 wg swwomn o
z wa f& wEmdEr grIaw w7 I
faar sy w7 ST ag A 2 fw e ow
oA faAt w1 arEawer fRar o
fraar a5 zua Zw ¥ A w7 fEmr a0
A A% "EmAT G oA feepw w59,
HEMET  FTEAT T A Ag v
Aq 7% wrifez fwmim @ oaw fegem
W T AT W AW ag T A AT
W AT FEAT 1 w@ AA 4z O
"f7 7 @ife TN T AR

oI WA wErEm, wr gfrar §
quty a7 gfaar # feen @ owEr gf 2o
g feem a1 az & fam av o= oaae w7
7 & W g frem az & P aee
g 7 7§ oo A e oam
ATEE Awe F1 & faewr A s w6
AT FATC I F AAT qATH WAl A T
AA-HATET L FT A ATHAT HwsA AT
W ogar a1 IAE FETT AW N A9 WAT A
Fgr a1 | Afew gw gw ow faendr o
ory 3% fam w1, W I oW ¥y oA
I X AT WTE T T § W AW &
zfgor odt sfafyamard 93 & & orar ST
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i g 2 s g famagar w @ 9w
0AT #1 qIQAT ) uTaE A oMTE oo FT AT
WA ) fregea WOATommEemo w7
veifad fargit @ SWAT azd W o
2O gz g gy o oaTw 2 afr W
A1 oy & WET 30 ST WIENET W
%waamfaéwrﬁqmeﬁrfﬁnﬁﬁ
T 7 g0 = W weElfzar weo o=
T A TAE0 A TR BT ¢ AEAT JW
A0 ATE FET KT YA F¥TE AT TE AT
372 & fq=1 &1 7 TEeEA " g
AT H wE A Arl w1 AEArd faet
T 91 wET A g fenow BiE]
T AT @ ufom w1 oA FEw a1 agA
aET WY FAT T 2 oW fgmemm A
AEAT 3734 ANT F e owe TEr # )
A OE T A w7  ovEl B g oA e
HToMHoTHo i H:Tuq"’laﬂ_‘q‘a ELiE il
A T A w2 E At § o

gt &1 T § o wk w1 ETeA
LCANE S B 1 O+ R - S
M 9w A1 1 faeedr fEvonO wmw
#fadr 2 1 EW AWM A az g g wE
AFH WH R FEET FWT T AR AT
FAA WY oraear & feaft €1 mew wa
w1 oArfas w7 o o afawm & qz oa@r
FzAl AT g R oEwiz for #1 omwe WAt
F1 W WA FT ATET FT IA AW AT
T wfed fF 0 FEe oswesEr @
fergrma & wemw 37 % A wwn w1 AAm
AET AW 0 FEIE AW T A ¥ aerved
¥l gz waew 2 f5 owa oaw um o
™ ¥ wEAfAT ¥y § gfaar ofrad
T WA, T AT WY AEINAT FTEET
T} MFEETT AT wT, §EEEr 49 &
T FGT WA FTH, ) fewwy wE o,
T A WM AT fAAT wT R
T T A AT A oW § oapAfrw wal
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W oAwWTAATE AT W AFAT 20 12 qA AT
AY TARERE 1 ORE @ FAAZ HTAT A7
ar gue fra 7 feegeam zroew & wis
ENCEIE G S B o T SR CREC I )
Erada W fzad wemgq § T HET
T7 AT F@T uF F7 frm oW A A
LA '[“Tr;l a1 f& A7 Fo Fo fara W oF
gAmfE #1 A § oA A= A faa @
TEM 5A THVAA] %1 emm frmr o nEy
FAE affer 2 & w1 w1
AT AMA T OIW OH OAET wH q9ar &0
fez w1 7 FEw oA E fe e
T 9q wAT A4 "YW FAgw qrEt q
W AATHATE T e A9 A 2w 394
T OAAYA FA, TAH TS AT GrAE F
fag s w74 W7 frmgem T fawm w7
FT OTIFEAT ATAIT FOIAW A4 AT FAOATE)
A2 faq wFAT z w9 A% & TH W A 6E-
arEr grIaw @7 qaafAe w5 g w
AT faar W 2 @ fadrdr w1 F AT
T 9z A F7 F7 YIET CATTH G FAT
Fzm g fa—
7 fRTOn T ARAT WA 7Av A 0
oy £ w1 feer amaa wifa &
SHRI K. A. KRISHNASWAMY (Tamli
Nadu) Mr. Deputy Chairman, Sir, the
Proclamation of Emergency is a constitutional
device to safeguard the unity, stability and
integrity of the nation. The framers of the Indian
Constitution had envisaged certain conditions
and incorporated them in the provisions of the
Constitution and this power has now been used
to prevent the disintegration of the country and
to maintain the unity and stability of the nation.
The timely action by the Central Government
has been a claimed by one & all throughout the
nation. So far as the State of Tamil Nadu is
concerned, it is second to none in responding to
the action taken by the Prime Minister of India.
Further, Sir, it would not be out of place to
mention here that we the people of Tamil

g
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Nadu consider the Prime Minister, Shrimati
Indira Gandhi, not as a leader of a parti-cular
political party, but we consider her and we
see her as the symbol of a resurgent India, as
a symbol of progressive forces and as a
symbol of great social changes.

Sir, 1 would like to bring to the notice of
this House only one point. The disturbing
feature in this context is that the people of
Tamill Nadu, when the Prime Minister of
India took this timely action, unitedly
supported her timely action. But the esta-
blishment, the ruling party and the Govern-
ment there, is antagonistic and hostile to her
economic programme and the Emergency
declaration. The ruling party there, the DMK,
recently passed a resolution on the issue of
emergency stating that the action of the Prime
Mininster is nothing but the inauguration of
the advent of dictatorship and this clearly
shows the unhelpful attitude of the Tamil
Nadu Government. But they are in a powerful
position and they can do anything. The
subsequent conduct of the Government is not
conducive to the national interest and 1

[RAJYA SABHA]
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the honourable Home Minister to see that

necessary action is taken to help the Tamil

Nadu people take part in the mainstream of

Indian politics.

Further, | need not mention that the
reaction and the subsequent conduct of tho
Tamil Nadu Government is not conducive to
the efforts for the promotion of unity in the
present conditions. Therefore, | request the
Home Minister to intervene and do the
needful in the larger interests of the nation.

With these words, Sir. | conclude.

ALLOCATION OF TIME FOR DISPO-
SAL OF GOVERNMENT BUSINESS
i

MR. DEPUTY CHAIRMAN: ! have to
inform Members that the Business Advisory
Committee at its meeting held today, the 22nd
July. 1975, allotted time as follows for
Government Legislative and other Business to
be taken up during the current session of the
Rajya Sabha:

request
Busii Time all d
L. Further discussion on the Resolution regordivg Proc's 4 hours
mation of Emergency. (‘n oddition to the time
taken on July 21, 197%.
2. Statutory Resolution regarding continpance of President's 2 hours
Rule in Nagaland.
3. Considerationand passing of—
{a) The Nagalond State Legisloture (Delepation of 1 hour
Powers) Bill, 1975,
(h) The Maintenance of Internal Security (Amendment) 4 hours
Bill, 1975,
{¢) The Conservation of Foreign Exchenge and Pre- 4 hours
vention of Smuggling Activitics (Amendnent) Bill,
1975,
(d) The Defence of India (Amendment) Bill, 1975 3 hours
(¢) The Kerala Legislative Assembly (Fxtension of Du- 2 hours

ration) Bill, 1975,



